
FIR No. 229/21  

PS S.P. Badli 

State Vs. Sunny 

 

28.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Sunny. 

Reply filed by the IO. 

Arguments heard. Record perused. 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

26.05.2021. Benefit of bail is requested. 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  

Submissions heard. Record perused. 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 



must be balanced with the general interest of the society and the fairness of the 

investigation.   

Accused has been in JC since 26.05.2021. Considering the serious 

nature of allegations against the accused and the fact that he is in JC since 

26.05.2021, I deem appropriate to dismiss the bail application, as the same is not 

warranted in the interest of justice. Hence, the bail application of the accused 

Sunny is hereby dismissed. Copy of order be sent to whats app of Ld. Counsel for 

the applicant at his request. Copy of this order also be immediately sent to the 

concerned Jail Superintendent electronically.  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/28.05.2021 

  



FIR No. 256/21 

PS S.P. Badli 

State Vs. Kapil Dev 

 

28.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  The application has already been listed on 29.05.2021. Hence, put up 

on 29.05.2021  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/28.05.2021 

  



FIR No. 637/18 

PS S.P. Badli 

State Vs. Bunty @ Bawla 

 

28.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  None for the applicant through VC. 

  Put up on 02.06.2021.  

  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/28.05.2021 

  



 

FIR No. 55/21 

PS S.P. Badli 

State Vs. Raman@ Kamal 

 

28.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Verification report qua the surety bond of accused not received. Let 

the same be filed by 29.05.2021.  

   

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/28.05.2021 

  



FIR No. 8969/21 

PS S.P. Badli 

State Vs. Saurabh 

 

28.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Saurabh. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

30.03.2021. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 



must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 30.03.2021. Charge 

sheet has already been filed. Recovery has already been effected. Trial will take its 

own time.  Hence, no purpose would be served by keeping the accused in JC. 

Accordingly, I deem appropriate to grant the benefit of bail to the accused  Saurabh 

upon furnishing bail bonds in the sum of Rs. 10,000/- with one surety in like 

amount.  Copy of order be sent to whats app of Ld. Counsel for the applicant at his 

request. Copy of this order also be immediately sent to the concerned Jail 

Superintendent electronically.  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/28.05.2021 

  



FIR No. 233/21 

PS S.P. Badli 

State Vs. Satish @ Manoj 

 

28.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the accused through VC. 

  IO SI Vijendra through VC. 

  An application for surrender of accused has been filed on behalf of 

accused submitting that he is wanted in FIR No. 233/21 U/s 380/457/411/34 IPC. 

IO SI Vijendra has requested that accused may be sent to Police Station to 

surrender as recovery is to be effected from him. 

  Accused is directed to report in Police Station S P Badli at 04.00 PM 

today. 

  IO is at liberty to arrest the accused if required following all due 

procedures of law. Application disposed off accordingly.  

  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/28.05.2021 

  



 

FIR No. 55/21 

PS S.P. Badli 

State Vs. Ravi @ Sunil 

 

28.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Ld. Counsel for the applicant submits that he wants to withdraw the 

present application. Hence, the application is dismissed as withdrawn.   

  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/28.05.2021 

  



FIR No. 363/21 

PS S.P. Badli 

State Vs. Unknown 

28.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Ld. Counsel for the applicant submits that he wants to withdraw the 

present application. Hence, the same is dismissed as withdrawn.   

  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/28.05.2021 

  



FIR No. 249/21 

PS S.P. Badli 

State Vs. Shekhar Kumar 

 

28.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  IO 

  Part arguments heard. IO has sought some time to place on record 

certain documents to oppose the bail application of the accused. 

  Let the same be filed on the official email id of the court by 03.00 PM 

today. Reader is directed to send the copy of the same to counsel for the applicant. 

  Put up for remaining arguments on 29.05.2021. 

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/28.05.2021 

  



FIR No. 214/21 

PS S.P. Badli 

State Vs. Karan 

 

28.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Sh. Manish Malik, Ld. LAC for the applicant through VC. 

  This is an application for grant of interim bail for a period of 90 days 

moved on behalf of applicant Karan. 

Reply filed by the IO. 

Arguments heard. Record perused. 

                    It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

19.04.2021.  Keeping in view the spread of Covid 19, interim bail has been 

requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

In the present matter accused is in JC since 19.04.2021. Considering 

the guidelines laid down by Hon’ble High Court of Delhi(HPC minutes of meeting 



dt 04.05.2021) and the spread of Covid 19, accused is admitted to interim bail for a 

period of 90 days from today subject to furnishing of personal bond in the sum of  

Rs. 10,000/- to the satisfaction of Jail Superintendent. Accused is directed to co-

operate in the investigation and he shall not tamper with the evidence/intimidate 

any witness which shall ipso facto become a ground for cancellation of his bail. 

Accused shall surrender before the Jail Superintendent at the expiry of period of 90 

days in the absence of any further orders.  

Copy of order be sent to whats app of Ld. Counsel for the applicant at 

his request. Copy of this order also be immediately sent to the concerned Jail 

Superintendent electronically.  

  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/28.05.2021 

  



FIR No. 9997/20 

PS S.P. Badli 

State Vs. Randhir Kumar 

 

28.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  None for the applicant. 

  Put up on 31.05.2021.  

  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/28.05.2021 

  



FIR No. 223/11 

PS S.P. Badli 

State Vs. Gopal Yadav 

 

28.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  None for the applicant. 

  Put up on 04.08.2021.  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/28.05.2021 

  



FIR No. 186/21 

PS S.P. Badli 

State Vs. Kuldeep Kumar 

 

28.05.2021 

Through Webex Video Conferencing 

In compliance of order no. :2/R/RG/DHC/2021 dated 19.04.2021 of  Hon’ble High 

Court of Delhi, only urgent cases are being taken up through Video Conferencing. 

All the regular matters shall be adjourned en-bloc. 

Present: Sh. Ashwani Kumar Solanki, Ld. APP for the State through   

  VC.  

  Ld. Counsel for the applicant through VC. 

  Vide this order, I shall decide the bail application moved on behalf of 

the accused Kuldeep Kumar. 

Reply filed by the IO. 

Arguments heard. Record perused. 
 

It is argued by the Ld. Counsel for the accused that the accused has 

been falsely implicated in the present matter. It is argued further that no purpose 

would be served by keeping the accused in custody and he is in JC since 

27.04.2021. Benefit of bail is requested. 
 

Ld. APP for the state has argued per contra and has opposed the bail 

application on the ground that investigation is at initial stage and alleged offence is 

serious in nature.  
 

Submissions heard. Record perused. 

 

The court is mindful of the fact that as a general rule it is the bail and 

not the jail, which is the right of the accused. However, the right of the accused 



must be balanced with the general interest of the society and the fairness of the 

investigation.   

In the case at hand, accused has been in JC since 27.04.2021. 

Recovery has already been effected. Trial will take its own time.  Hence, no 

purpose would be served by keeping the accused in JC. Accordingly, I deem 

appropriate to grant the benefit of bail to the accused Kuldeep Kumar upon 

furnishing bail bonds in the sum of Rs. 15,000/- with one surety in like amount.  

Copy of order be sent to whats app of Ld. Counsel for the applicant at his request. 

Copy of this order also be immediately sent to the concerned Jail Superintendent 

electronically.  

                           (Tapasya Agarwal)              

MM, North District              

    Rohini Courts, Delhi/28.05.2021 


